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ORDER (Oral)

At the outset, the learned counsel for the applicant has submitted that

the order as given by the Hon’ble Tribunal on the 23" March, 2004 while

| disposing of OA No.1451 of 2003, particularly as contained in paragré.ph 6

thereof, needs to be clarified as to what claims would constitute undisputed
claims for béing adjusted towards gratuity and other dues payable to the
applicant. The learned counsel for the respondents, however, invited attention
to the relevant provisions relating to review of the order of the Tribunal, as
contained under Section 22 (3) (f) of Administrative Tribunals Act, 1985 read
with Order 47, Rule (1) of CPC, which envisage, among other things, that

only in cases where there is apparent error: on the face of record: the order

- can be sought to the reviewed, and that no such error has been noticed in the

~ present order of the Tribunal, even as per the admission of the learned counsel

for the respondents. He has further submitted that clarification in respect of
the order of the Tribunal cannot be sought vthrough a Review Application.
And accordingly, the review applicétion would deserve to be dismissed on this
ground alone. According to him, if the applicant has any such clarification to
seek, it will constitute a fresh cause of action necessitating filing of a fresh
OA, if he so desires.

2. I have perused the facts of the matter and also listened to the learned
counsel for the parties -c'are:fully and find that there is no error apparent on the

face of .the record in respect of the order of the Tribunal as given in OA

‘No.145‘/2:()03 on the 23™ March, 2004. The RA is, therefore, not

maintainable and the same is dismissed.

(Sarweshwar Jha)
- Member (A)
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